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", .. e'are dltferfDrrs ill netton.l aec4}'ltltq' 
sJestem.' and COWl'S,. amons, count,tes, and 
the conversitJn of GNP data to • coftunOQ 
cuneftcy, the, US ,dollar in this ease, is pro .. 
blemade. 

THE ',Ml~IS1ER OF STATE IN'THE 
M)N1STRV OF"FINANCE ,(SHR,t JANAR· 
DHANA POOJARY): <a) and (b). ReSOlve 
Bank of India had in May, 1984 iss'ued in-
structions to an the Scheduled Commerci.1 
Banks and Reaiona) Rural Ba·nks that tbe bank 
officials should not compel a borrower to pur-

Export of Jute 

3389. SHR1 AMAR ROYPRADHAN: 
Will tho Minister of TEXTILES be pleased 
to stat.e : 

(a) whether Government prppose to ex-
port Jute during the current year; and 

(b) if so, the export targ~t for 1986 witb 
names of importing countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) There is no fixed target but efforts 
will be made to export ra w jute. Our exports 
of raw jute are tnainly to rupee payments 
countries such as USSR, Poland, Romania 
etQ. 

Bank loans UDder IR DP 

3390. SARI AMAR ROYPRADHAN : 
SHRI.SOMNATR RATH : 
KUMARI PUSHPA nEVI: 

Will the Minister of Fl NANCE be pleas .. 
ed to state: 

(a) whether Government have instructed 
~anks not to compel borrowers under IR DP 
to acquire assets from particular dealer or of 
a particular braDd; 

(b) if so) the details thereof; 

chase specific product from a particular dealer. 
1t was also mentioned that if there were some 
complaints about the quality and suitability 
of the products these should be raised in 
forums like District Consultative Committees 
in addition to banks conveying their views 
directly to District Rural Development 
Agencies (DRDAs). 

(c) and (d). Banks have been advised 
that applications for Joans under lRDP 
should be disposed of wjthin a period of 
fortnight or so whenever such applications 
are 'cotJ1plete in all respects. In order to 
ensure that there is no bunching of applica-
tions towards the end- of' the year resulting in 
large number of applications remaining pend-
ing with the bank s, Government have pres-
cribed quarterly targets, Banks have also 
been advised to closely monitor the pendrncy 
of applications in their branches and to 
ensure that they arc disposed of within the 
stipulated period. 

Vacancies for sc/sr in Banks 

3391. SHRI K. D. SULTANPURI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the back log of reserved vacancies 
meant for Scheduled Caste and Scheduled 
Tribe candidates in various' nationalised 
banks as on 31st March, 1986 bank-wise 
and class-wise; 

(b) the rea~ons for heavy backlog parti .. 
cularly in Class-I and n posts; 

(c) the steps proposed to be taken to fiU 
this backlog at the earliest ? 

THE MINISTER OF STATE IN THE 
(c) whether Government have aiso in-

structed the banks to di~poge of within 15 
(lays aU applications pending With them for 
assistance under the JRDP prolramme; and 

'MINISTRV OF FINANCE (SHRl JANAR. 

(d) if so, the number of applicati~ns for 
assistance still pending and t he reasons tbere-
for? 

DHANA POOJARY): (a) A statement 
showing available inforrnation regarding 
bankwise/classwise backlog in tbe vacancies 
reserved for the Scheduled Ca$tes and 
Scheduled'Tribes, as on 1.l.128(j\ ~~' .. iY~Q. 
t>elow, . 




